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No: o' ""350/920/2020 'Daie of order: 24.12.2020
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- HON’BLE‘SM? *MANJULA DAS, MEMBER (1)

: Smi *Joycnh Dutta, Aged about 41 yeors,
*Wndow ‘of: Late: Radhashyam. Dutta( since
'decedsed) Who died on 20/1.1/2010 before
- hiis: offrcnal ‘order.of Permanent / regulorization

..5'3’301 ervucerc:s aGloup D" Railway Employee,

: Sou'fh Eostem RGIIWOY Kharagpur, Residing ot .

\{ulioge ~-‘Sanjoat, Post Office ~ Kharagpur;

~Police. Stafion-. - Khoragpur (7)., District -
M:dnopore (Poschnm) Pin - 721 301.

Appﬂcant
=V ersus-

1. #Umon"of{lndno Service through the -

Gnrdé‘n Réoch Kolkcto "}oo 043,

3.” The 'Dlvnsxoncf Rcitwcy Mcncger
R "_ey, Kharagpur,

-, @ns’mct “Paschim Medinipur
wall’l -&721 *301.

-)
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4. The S Divisional Personnai Officer,
S.E. Railway, Kharagpur,
- District : Paschim Medinipur, Pin : 721 301.

...Respondents

For the Apphcant : Sri TK. Biswas
“For. the Respondents

Sri RK. Sharma

O RD ER(ORAL)
MANJULA.DAS, MEMBER (J):-

Bemg dggneved wnh the ochon of the
respondem cuthonhes for non-d:sbwsement of fomtiy
pension and other retirement benefits of the

applicants husband {Ex-Commission Vendor/Bearer

. undé_r Cotermg Depcn‘mem SE Raoilway, thrcgpur)

1

‘ ihe cppiiccm? hos opprocched this' Tribunal under

Sechon 19 of the Administrative Tribunals Act, 1985
with ’fh{é following reliefs:
.4v8.{a} The respondents be directed {o disburse the

T fomtty pension and ‘other Tetirament -benefits of the
: A opplicant's husband including family pension at par

Q.A, 350-920-2020

o
.
v

R LA S byt b i o '\35 Y

1 e -

r—

T L T, O Ll I T T Wil SN Y L AR S




P

2‘.

‘with that- of other regular/permonent -employees of
the Raiway aond o poy dnd/or extend to the
applicant oll orear pension including family pension

L and other tetirément benefits of the deceased

employee | os on 20.11.2010 after demise of the
‘husband  as™Ex-Commission ‘Vendor/Bearer -under
Calering Department, S.E  Rly,  kharagpur
emoluments and/or beneflits with immediote effect,

(b}  The respondents be further directed lo extend
1o the applicant the pernsionary benefils os
mentioned in the said Letters of the Railwoy Board
dated 18.05.1990 ond 19.11.1990 as'in Annexure A-1
ond A-2 herelo. subsequently clarified. by Railway
Board's Circular dated 17.01.2006 as in Annexure A-4
hereto which are being enjoyed by other
regmorlpermqnem employees with all arrears: to the

-opplucont by the Railway Administration‘with inferest
"qs.0n 28.02:2007 tifl date of actuat payment is mode;

{c) Any oiher or further order or orders. to which

" £ihe-applicant may be found entitled by-this Learned

. Tr_ib(mci."

'S TK. Biswds, leamned coumsel for the

cpplif;a’nf and §ri RX. Sarma. learned counsel-for the

v E respon’_&en-ts are present in the court.
:'3. - ‘ T.hismaner relates to request for disbursement
- of fartily. pension and other refirement benefits of

deceos’e‘_dajﬁu‘sbgnd of the applicant who worked

O:A. 350-920-2020
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under the Railway Administration for more than 35
years.. On query as to whether the applicant .did
make -.ony: representation before. the approepriate

authority before ~approaching this Tribunal, Sri T.X.

Biswas, learned counsel appearing for the: applicant

faily . subritted that applicont did maoke- her

repre‘sen’toﬁén on 18.02.2020 before the -respondent

: Nos 2:8.4 by ventilating her gnevances which has not

i

' ~ye1 been attended to by them i.e. respondent ‘Nos. 2

& 4. According to 1he learned counsel, applicant is
wqijing for decision from the appropriate authority
but for compelling circumstances, as the applicant is

not geitmg any pensuoncry benefits, she has

- -

'\1

'opproocheti this Tnbunol for redressal.

. -

4 o Keepnng in view of the obove | deem it fit and

proper?o darect the respondent No. 2 & 4 1o deol with

the mc:h‘er cs soon as possible so as to enable the
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q‘lpb‘lic':qht»’é"fo get '-1he:-‘~'bension'cry benefits of -her
deceased husband. Accordingly, without going'into

the r-ﬁé,ﬁt" -Of the, cdse ‘and’ without expressing any

,‘;o’pi;rjipr]; I".cfjfgci the:réspondent Nos. 2 & 4 to consider

'ihé;tzo:s_‘e‘/g_rievcnce' of 1h_é applicant 'mod'e%i‘rﬂher
representation dated 18.02.2020, which is pending

¢ - .‘

with. them and dispose of it by passing -o-'.répsqné_:d

k " ..‘-c':r‘id: s‘pebki"r};g ‘order ‘withiiv o period.:of three months

| fromithie ddite of recéipt of & Copy of this order.

5. - ‘s made clear that whatever decision: 5o

. qmyg,é, b'y.f'the respondent Nos. 2 & 4 shall be

 “icommunicdted fo the applicant forthwith,

o

6. - 1'hope and frust that the respondent Nos. 2 &

4 sholl. consider the case of the applicant

expeditiéu'sl_y by considering her grievances.
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7. ‘, “With fﬂ';e obove directions, O.A. stands,
disposediof. *

8. - gl'?%Th‘érei{;holl be no order as to costs.

vy -
(MANJULA DAS)
MEMBER (J)
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